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Shri N.SWMehta, Senior Standing Counsel ap?éaring 
for ths respondsznts submits that all the directions
issusd by the orders of this Tribunal in 0.A4.No.1877/84
have been fully complied with. In the circumstances,
we se® no violation of the orders ang if thare is any

misteke in the calculstion stiil left in the percapticn
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of the petitioner, he is at liberty to ssuszil the sazme
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in accordance with lauw, The Contempt Pstition is

dismissad accordingly. Motices dssued to ths respondsnts

are discharged.
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